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SHRI S. B. CHAVAN : About the CBI
report which the High Court has asked for, 1
will have to find out whether it will be proper
on my part to release any kind of report which
the High Court has asked for from the CBI. If
the CBI inquiry had been instituted on behalf
of the Government, then, of course, I would
have been in a better position to sav definitely
what the report contains, but because of this
limitation it won't be possible for me to give
any kind of information to this House. It is
entirely for the High Court to make use of the
CBI report either this way or that way. I do not
know what the report is.

Only one point more and I have done,
Madam, and that is about the Women's
Commission. Though the preliminary report
was not so much favourable, the Members of
both the Houses were specially requested by
me to go over there to see things for
themselves and then report to me.
Unfortunately they could not come to any
definite conclusion and they said that at least
at Muzaffarnagar they did not find any
evidence on which they could possibly come
to a conclusion.

About the gang rape which is being alleged
(Interruptions) ...

THE DEPUTY CHAIRMAN: Let him
finish. What he is saying is not his view.
That is what the report says.

SHRI S. B. CHAVAN : It is not mine. This
is the report of the hon. Members of Parli
amenet from both the sides ... (Intcr-ruptions)

SHRI TAGDISH PRASAD MATHUR:
Only the Congress Members signed the report
(Interruptions)

THE DEPUTY CHAIRMAN: I am not
allowing anyone except the Home Minister.

qét AT Qi) (sweeT)

SHRI S. B. CHAVAN: After I got the
preliminary report from the Women's
Commission, I had specially requested them to
go to the hilly areas, meet some of the women
and try to find out what the facts are. And I am
in full agreement with our esteemed friend,
Guiralji, when he says that it is not a question
cf this side or that side deciding, upon a party
bas’s, as to what action should be taken. I ara
sorry to say that' after visiting tho'e areas, the
Women's Commission submitted a report
which clearly establishes that there was a gang
rane on some of the women. I can't possibly
say. whether the Women's Commission will
allow me fo place that report On the Table of
the House. ¢ Tt is something about .which, un-
less'J consTilt them, T won't be in a position to
say. But whatever little I know this is  the
position, andI feel really
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ashamed that such a conduct should have
been found amongst people who, in fact,
Were responsible. Whether they were
ajgitationists or someone else I am not aware,
but the fact remains that there has been a gang
rape and those who are responsible will have
to be severely dealt with. There is no question
about that. This is our view.

THE DEPUTY CHAIRMAN: Thank
you. Now, that matter is over.
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No, no. I won't permit anything now. Now we

have the statement regarding the Gian
Prakash Committee report.

goos

STATEMENT BY MINISTER

Gian Prakash Committee
Report

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
(BHUVNESH CHATURVEDI): Madam

Deputy Chairman, A Preliminary Ad-
ministrative enquiry to ascertain and report to
the Prime Minister facts and fix prima facie
responsibility for lapses, if any, in dealing
with the situation arising out of shortage in
availability of sugar' in the current season was
ordered in July, 1994. The enquiry was
entrusted to Shri Gian Prakash, Retired
Comptroller and Auditor General o'f'India.

Shri Gian Prakash had submitted his report
or 5th October, 1994.

The report has been placed in the Library
of Parliament to enable Hon'ble Members to
peruse it.

The issues relating to the projections of
availability of sugar in 1993-94 and imports to
meet the shortage have two major facets. The
first one relates to procedures within
Government, for dealing with the situation
that arose. These are issues having
administrative implications. The other facet
deals with issues relating to the allegations
that the prices paid for import were unduly
high and domestic industry was also given
unreasonable profits at the cost of the
consumer. Motives for deliberately delaying
decisions have been imputed and 1t has been
said that some beneficiaries of the inflated
import prices have made money at the cost of
the country. -Similarly, releases were mani-
pulated to jack up prices and allow extra
profits to mill owners.
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At tbe outset I have to make it clear that
Shri Gian Prakash has conducted a
Preliminary Administrative Enquiry and he
has not investigated any question regarding
lack of integrity on the part of any individual.
He has looked at acts of omission and
commission while dealing with a certain
situation. His report therefore, identifies the
causes of the situation that arose,
administrative lapses in handling the situation
and he recommends some steps that should be
taken to handle similar situations if they arise
in future.

In setting up this enquiry the intention was
clearly that after Shri Gian Prakash had looked
at all the documents and had a chance to
discuss matters with different functionaries he
would give his views from primarily an
administrative angle. That would enable
Government to decide on further action.

As Hon'ble Members have become aware
of the contents of the Report, it might not be
necessary for me to detail them here. The gist
of the causes identified by him as leading to
the situation are:—

(i) Unreliable and inflated estimates of
sugar production.

(ii) Mismanagement of available surplus
stock and releases.

(iii) Delay in the decision to import sugar.

(iv) Delay in implementation of this
decision.

(v) Poor coordination.

The Report contains recommendations to
the following effect:

(i) An integrated policy on sweeteners—
sugar, gur and khandsari.

(i) Maintenance of a buffer stock of sugar.

(iii) Use of scientific forecasting and
estimation methods.

Setting up of a Committee of
Secretaries to monitor future shortage
situations.

(iv)

(v) Important decisions to be brought to
the notice of PM and referred to
C?P/CCEA wherever required under
rules.

Close monitoring of international
commodity markets.

(vi)

(vii) A common Ministry with Civil
Supplies and Food as separate
departments.

(vili) Code to sort out dfferences and
resolve conflicts between Secretaries.

(ix) Examination of import and distribution
of raw sugar through PDS.

[RAJYA SABHA]
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(x) Import of sugar on OGL with zero duty
should be reviewed only if it adversely
affects domestic production.

A Committee under the Chairmanship of
Cabinet Secretary with Finance Secretary,
Commerce Secretary, Secretary, Civil
Supplies, Secretary, Agriculture and Secre-
tary, Food has been set up to examine in detail
these recommendations. The report is to be
presented by 31-12-94. Government will take
a decision thereafter.

SHRI S. JAIPAL REDDY (Andhra
gllradesh): Let the Session be extended up to
st.

SHRI BHUVNESH CHATURVEDI:
The Report has also identified administrative
lapses in handling the situation. The points
made are being examined in greater detail,
where necssary, by obtaining comments of
persons concerned. After the exercise has been
completed suitable action will be taken.

The Report as has been stated earlier, does
not investigate any issues of loss and lack of
integrity. There is reference in the report to
delay in the decision to import having been
responsible for higher prices as with loss of
time imports were made at higher prices. Lack
of confidentiality of deliberations/decisions
regarding imports is also said to have rawed
the international prices leading to avoidable
increase in import costs. Similarly in respect
of domestic industry there is reference to
unjustified reduction in. releases even when
prices were rtising thus fuelling further
increase of prices. The extra margin benefited

onlv the millowners While the
administrative implications of these matters
have been gone into, th? report does not
mention any matter that would create any
suspicion of malafides on the part of any one.

SHRI S. JAIPAL REDDY: Only mill-
owners, not Ministers. (Interruptions)
Madam. I want to seek clarifications.
Nfitr>rrtinttnns\
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entirely up to the Chairman to deal with.
Whether he agrees and whatever he says. |
will inform the House.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): At this stace,
Madam, in fact, there is no harm in allowing
any kind of discussion in the House.

But certainly we are not opposed to the
idea. But the discussion cannot be under Rule

168.
SHRI SIKANDER BAKHT : Why ?

THE DEPUTY CHAIRMAN: Because the
Chairman has to decide about it.

SHRI S. B. CHAVAN: As you have made
your submission, I am also making my
submission.

SHRI SIKANDER BAKHT: You said. "It
cannot be under Rule 168". That is why I take
... (Interruptions) ...

,If_;f'l,(b’ SHRI S. B. CHAVAN: That is why I am

THE DEPUTY CHAIRMAN: One minute,
laipal Ji. Let me deal with it because he has
given a letter to the Chairman. The letter has
been sent to the Chairman. If the House
agrees to discuss that, the Chairman will have
to take a decision. It will have to be notified.
He will go into the details. I cannot take a
decision. (Interruptions)

SHRI SIKANDER BAKHT: Madarn, as
you have said, let us find out from the
Chairman. (Interruptions)

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, you have said it is for tbe
Chairman to decide. (Interruptions)

SHRI S. JAIPAL REDDY: Let the House
be permitted to seek clarifications from the
Government on the statement made, because
clarifications will not preclude a full-fledged
discussion on the issue at a later stage.

SHRI SIKANDER BAKHT: Is that so,
Madam ?

THE DEPUTY CHAIRMAN : I do not
know. 1 have to inform the Chairman...
(Interruptions)

SHRI GURUDAS DAS GUPTA: Madam,
I am on a point of order.

THE DEPUTY CHAIRMAN: Let one
matter be settled. Then you can raise another
matter. On what Mr. Sikander Bakht has said
and what Mr. laipal Reddy has said, let me
deal with that mntfer first. As far as Mr.
Sikander Bakht's request to the Chairman is
concerned, it is

tr 1 Transliteration in Arabic Script. 19—
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making a submission. We are simply not
opposed to your seeking any kind of
clarifications or any kind of discussion on this
subject. But it cannot be under Rule 168.
That is the only point.

SHRI SIKANDER BAKHT: Madam. I
would like to know the reason for not
allowinc us to raise the matter under Rule
168.

THE DEPUTY CHAIRMAN: Because the
Chairman is not here; and he has to take a
decision. There is a procedure for it. There are
certain regulations which have to be followed.

SHRI SIKANDER BAKHT: Madam, if the
Home Minister savs that it cannot be done
under Rule 168. there has to b? some reason
and I would like to know it
(Interruptions) ...

THE DEPUTY CHAIRMAN: Letme
msettle this. I will allow vou on this issue
because this issue is not yet over.

Mr. Sikander Bakht, I have told vou verv
clearly—I have gone through the rule under
whxh vou wanted to raife the matter—that it
needs certain clarifications and certain
specifications and the Chairman onlv can deal
with them. I from the Chair cannot take anv
decision now. It cannot be done without a
proper notification in our Bulletin because the
Chairman has not vet identified a dav. He has
not vet taken a decision. So, that is clear.

SHRT STKANDER BAKHT: Madam, I
would like to know—sunnose we cro in for
clarifications—whether my request for
raising the issue under Rule 168 is sqinu to be
precluded.
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THE DEPUTY CHAIRMAN : I cannot

say anylh.ng on that. It is entirely up to the

Chairman. How can I take a decision ?
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SHRI GURUDAS DAS GUPTA: Madam,
my submission is that a statement has been
placed before the House. A statement has
been read out on behalf of the Government.
According to the conventions of the House,
we can put questions to seek clarifications.
That is one side of the matter. The
admi?s'b'luy of a motion under specific rule
suggested by the hon. Member is a separate
issue. This cannot be mixed up with the other.
It is for the Chairman to dee'd; regarding the
admissibility of his motion. But in the
meantime our seeking clarificat'ons cannot be
postponed under any condition.

THE DEPUTY CHAIRMAN: Nobody is
trying to postpone it. The Cha'r is not trying to
postpone it. The Government is wiling to
answer your questions for clarifications.

SHRI GURUDAS DAS GUPTA: Madam,
%{Was responding to the hon. Member of the
ouse.

THE DEPUTY CHAIRMAN: The hon.
Member only wanted to konw whether his
notice wou'd he allowed in fu hire. We'l, 1
cannot tell him about the future until I discuss
the matter with the Chairman.

DR. BIPLAB DASGUPTA: Madam. I
snesest that we continue with the clarifi-
cations on the statement. I ha'e afco tabled a
mo*'on in the morning; and lhat can he
discussed with the rhn'rrrn senarnt-'v. But
now let us go ahead with clarifications.
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According to Rule 169, sub-clause 6, my '
request for a discussion is going to be
precluded. So, kindly explain whether seeking
clarifications on the statement becomes a part
of the discussion or not. That is all
(Interruptions) ... 1 would like to know whether
1t can be revived, if it li« been discussed in the
same session.

SHRT GURUDAS DAS GUPTA: It is
not a discussion. We are seeking clarifica
tions, mm

SHRI SIKANDER BAKHT: Therefore.
I _want to seek this clarification from ﬂflf
air.

SHRI GURUDAS DAS GUPTA : Seek-
in<- clarifications cannot be considered as a
discussion . .. (Interruptions) ...

THE DEPUTY CHAIRMAN : If every-
body keens quiet, I can give my opinion.

SHRI S. JAIPAIL REDDY: Madam. cla-ifi
cations do not by any stretch of imaginat'on
amoun* to a discussion. Therefore, discuss’on
under any other motion is not at all precluded.

THE DEPUTY CHAIRMAN: Mr. Afzal.
do you have the same point?
(Interruptions) ... Not everybody.

oft Hipewy AEAA I0 Wig qwwR (T

w3rr) @ I, ww A €T W §, 9% %W

st & fod a’WTﬁ""’ﬁ’ﬁﬁtﬂ p oo

TR SO g A ..

S afdr: 3. L5 ,3@5
}L.,..ujﬂ((j Df/br /_':_Lln.ﬁa.'r""/

[ AW

9 J i
s ’“_ U, v Uy;r:‘-*—-,"(_;‘

THE DEPUTY CHAIRMAN: We are
not disclosing that thing. We are not at that
level.
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THE DEPUTY CHAIRMAN : in the
past, with tlie petal ..iion ot the Ch.. we have
converted tlie statement into a Short Duration
D.scussion.

2

=

THE DEPUTY CHAIRMAN: Or, the
CaUing Attention had been afcowed by the
Chairman. That was the previous jioston.
Now you have asked for a discussion under a
different ruie. It s entirely up to the Chairman
to satisfy himself about it and allow or
disallow 1t. I will inform the House about that.
As for the p:ei:nt, we ara having clarifications
and clarifications, in our House, have a
d'ffaent status. So, I will permit clarifications.
Mr. Gopalsamy. (Imei ruptions).

_ S.iRI SIKANDER BAKHT: 'Clarifications'
is not 'discussion'. (Interruptions).

THE DEPUTY CHAIRMAN: ..I said it. I
am not going to go beyond that. Clarifications
are clarifications (Interruptions). You are the
Leader of the Opposition. If you do not
understand the difference between 'discussion'
and 'clarifi-canditions' it is not my
(Interruptions)

ot fawe am:
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THE DEPUTY CHAIRMAN : I am
sorry. [have some other name before
you (Interruptions). Your name is not
the first in the list. [ am sorry.

SHRI SIKANDER BAKHT: All right

THE DEPUTY CHAIRMAN: We go by the
order. Okay? Mr. Gopalsamy.

SHRI V. GOPALSAMY (Tamil Nadu):
Madarn Deputy Chairman,

tt } Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN : I would
request you to be very brief became it is
already Jive minutes to s.x.

SHRI GURUDAS DAS GUPTA: We
will sit late.

SHRI V. GOPALSAMY: Madam, the
statement of the hon. Minister on tlie Gian
Piakash Committee Report is noth.ng but a
cover-up statement to protect tne corrupt men
in high places. The last paragraph of the
statement is a cr.minal joke ot this year
because it says that the extia margin benefited
only the mill I wonder when some of the
Minister joined the club of mill-owners. Th;
statement says that the report does riot
mention any matter that would create any
suspicion of mala fides on the part of anyone.
Madarn, it is clearly established in the Gian
Prakash Committee Report, at 97, as fo'.lows :

"It is thus clear that by opposing 'its in
every forum and showing least concern
when prices were rising rapidly, by
reducing releases at the :Ial time and above
all, by his 111— considered statements
issued from time to time on rising prices ..."
(Interruptions).

"... with a view to make sugar industry more
profitable. It was the Food Minister who
was entirely responsible for the sugar crisis.
It was lucky that in spit: of several attempts
to do so. the Food Minster did not succeed
in cutting on the PDS quota. Otherwise.
sugar would be selling at Rs. 20 per -ram
today."

So the suspicion of mala fides the needle of
suspicion, has been directed towards the Food
Minister. And, an in-man, a man of honesly
and integrity, who, actually, was concerned
about the price r'se, Mr. A. K. Antony,
submitted his remgnatlon'

THE DEPUTY CHAIRMAN : We are on'v
on clarifications, Mr. Gopalsamy. We are
not starting a discussion.

SHRI V. GOPALSAMY : Now, the whole
country is concerned because the rise in the
price of sugar affected the common man.
And, the sugar lobby loo'eel money, minted
money, for the benefit of...

THE DEPUTY CHAIRMAN Mr.
Gopalsamy, please substantiate whatever
you are saving. Just saying 'looted
money' or 'minted money', [ will not
permit.

SHRI V. GOPALSAMY: Madam, I have
quoted from the report (Interruptions).
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THE DEPUTY CHAIRMAN : Where is it
written? (Interruptions).

DR. MURLI MANOHAR JOSHI (Uttar
Pradesh) : Madam, he is quoting from the
document. Then the document must be tabled
(interruptions).

6.00 P. M.

THE DEPUTY CHAIRMAN I do
not know from where he is reading ...
(Interruptions) ... That is why I am ob
jecting to this................. (Interruptions) ...

DR. MURLI MANOHAR JOSHI:
Madam, if it is quoLed from a document, then
my point of order is the document must be
placed on the Table ot the House
(Interrulions).

THE DEPUTY CHAIRMAN : Mr. Salim,
can you have some patience? (Interruptions).

SHRI V. NARAYANASAMY
(Pondicherry) : It has not been referred to in
the Gian Prakash Committee Report
(Interruptions) . ..

THE DEPUTY CHAIRMAN
Narayanasamy, please sit down.
(Interruptions) ... Mr. Narayanasamy, please
sit down ... (Interruptions) ...

SHRI V. GOPALSAMY : It is the Gian
Prakash Committee Report which has stated
(Interruptions) The Gian Prakash
Committee found fault with the Food Minister
(Interruptions) The Gian Prakash
Committee found fault with the Food Minister
... (Interruptions) . .. They found fault with
the Commerce Minister ... (Interruptions) ...
They found fault with the Agriculture
Minister. They found fault with the Minister
of Finance. They found fault with the Cabinet
Secretary ... (Interruptions)

Mr.

THE DEPUTY CHAIRMAN : Mr.
Narayanasamy, I have already told Mr.
Gopalsamy (Interruptions) ... Mr.
Gopalsamy, please sit down ... (Interruptions)
... Just one second. The thing is
(Interruptions) ... Please, order. No cross-
talks. What we ave discussing today is not the
Gian Prakash Committee Report. You are
seeking clarifications on the statement
regarding the Report. So, you please specify
yourself to the statement which is being
placed before us. If the Chairman permits a
discussion, then we can have a full-fledged
discussion; that is a different matter. But just
now, only seek clarifications. Secondly, I feel
it is already 6 O'clock and the Prime Minister
has some urgent meeting. I put it before the
House: Instead of discussing it at the fag-end
of the day, could we have Cclarifications
tomorrow? .. . (Interruptions) . . . Tomorrow
we can have.

[RAJYA SABHA]
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SOME HON. MEMBERS : We want to
seek clarifications today. (Interruptions).

SHRI GURUDAS DAS GUPTA:
Tommorrow we are having ATR.
(Interruptions) .. . Madam, the statement was
made today. We would like to have
clarifications toduy. We are ready to sit late in
the night. We do not like to postpone it
further. (Interruptions).

SHRI S. B. CHAVAN : I would appeal to
all the hon. Members (Interruptions) ... These
are matters of ordinary courtesy, to
appreciate, and if the hon. Prime Minister has
an important engagement, I think the House
should appreciate it ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Th's is also a very  important issue
(Interruptions) ...

SHRI S. B. CHAVAN : He is prepared to
clarify the position tomorrow. What difficulty
is there? ... (Interruptions) ... I do not think
that you should insist on this. (Interruptions).

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) : Madarn, don't you
think that it is an important matter?

THE DEPUTY CHAIRMAN : I know it is
very important ... (Interruptions) ... And
everybody is concerned . . . (Interruptions) . .
. Please sit down (Interruptions).

SHRI GURUDAS DAS GUPTA : Madam,
only one point I am making. This is an issue
that has been agitating the mind of the entire
nation and there has been an inordinate delay.
There has been a delay specially on the part of
the Government, and now since this statement
is made before the House, we cannot agree , ..
(Interruptions) . . . We cannot agree to
postpone it further ... (Interruptions) ... If the
Prime Minister has an important engagement,
I think this House is also very important and
let this business be considered as the most
important item of the day in the calender of
the Prime Minister. We do not think it should
be postponed ... (Interruptions)

SHRI S. B. CHAVAN: Madam, may I
submit one thing for your consideration and
also for the consideration of the House. At the
fag-end they are requesting the Prime
Minister and others to reply
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or to clarify the position certain

issues.

It will be in the interest of the seriousness
of the discussion also that when you are fresh
you will be able to raise your points.
(Interruptions).

SHRI S. JAIPAL REDDY : We are very
fresh (Interruptions) ... We are very fresh
(Interruptions) ...

SHRI S. B. CHAVAN : It is not proper ...
(Interruptions) .. .
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THE DEPUTY CHAIRMAN : I have many
names before me. (Interruptions). . . Please,
now no cross-talks. For the last one week or
more we have not had any business. At 6
O'clock—it. is 6.10 P.M. now—if you want to
seek clarifications, I have got many names.
Our tradition is that clarification by one
person from each party. So, I will stick to that
so that we can, at least, have some answer
before we adjourn the House today. Mr.
Gopalsamy, I would request you to be kindly
brief to the point and to seek clarifications
only, no discussion and no kinds of speech.

SHRI V. GOPALSAMY : Madam, I would
seck clarifications from the Minister. Why
the Government has tried to .
(Interruptions) .

THE DEPUTY CHAIRMAN Dont
question me. This is the rule, the tradition and
the system which we follow. It is not laid
down by me, it is the House. {Interruptions)

SHRI V. GOPALSAMY :.. .by the Gian
“rakasb Committee in its Report became
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the Food Minister deliberately made a note
that he was not in favour of imports.
(Interruptions) ...

DR. MURLI MANOHAR JOSHI : Where
is he quoting from? (Interruptions) .. . Are
you quoting something? (Interruptions) . . .

THE DEPUTY CHAIRMAN : I dont know
from where you are quoting (Interruptions)

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Yes, he is quoting from the
Report (Interruptions) ...

DR. MURLI MANOHAR JOSHI: Can he
quote from the Report? (Interruptions) ...
That was my point of order. (Interruptions)

SHRI SATYA PRAKASH MALAVIYA :
He has said that it has come out in the repon
(Interruptions) . . . He is quoting from the
Report (Interruptions) . . . Unless the Report
is presented, how can he quote from it?
(Interruptions)

DR. MURLI MANOHAR JOSHI:
Therefore, I request you to place the Report
(Interruptions) . . . Madam, where is the Gian
Prakash Committee Report? (Interruptions) ...
He is quoting from the -Report (Interruptions)

THE DEPUTY CHAIRMAN : Don't quote
from the Report, quote only from tht
statement which is before us (Interruptions) .

SHRI V. GOPALSAMY: Madam, a
statement is made in the House and I am
seeking clarifications (Interruptions) . ..

DR. MURLI MANOHAR JOSHI : He has
already quoted from the Report which is not
placed on the Table (Interruptions) .,>

THE DEPUTY CHAIRMAN : I will look
into the record and see what he has said
(Interruptions) ... 1 have not seen the Report
(Interruptions) . ..

SHRI V. GOPALSAMY : Madam. I am
quoting reports ... (Interruptions) ...

DR. MURLI MANOHAR JOSHI:
Therefore, while seeking clarification, the
Member will be justified in quoting from the
Report, if he has it in Ivs possession
(Interruptions) .... 1 don't have it. So, my
submission to the House and to you is

SHRI V. GOPALSAMY:: Then, what is the
use of seeking clarifications ? (mttfrraptions)

[RAJYA SABHA)
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DR." MURLI MANOHAfc JOSHI: . . . that
the Report is to be placed on the Table of the
House (Interruptions) ... Otherwise, there is
no use (Interruptions) ...

SHRI V. GOPALSAMY : What is the
purpose of this discussion? (Interruption) ...

DR. MURLI MANOHAR JOSHI : I am
supporting you, Mr. Gopalsamy
(Interruptions) . ..

SHRI1 V. GOPALSAMY : What for are
you seeking clarifications? (Interruptions) . ..
The statement is about the Gian Prakash
Committee Report (Interruptions) ...

SHRIS. K. T.RAMCHANDRAN :
(Tamil Nadu) : They are fighting against each
other (Interruptions) Let us confine
ourselves to the clarifications (Interruptions) .
.. You seek clarifications (Interruptions) ... If
you dont know the meaning of clarification
(h.terruptions) . ..

SHRI INDER KUMAR GUJRAL: (Bihar)
Madam, I am on a point of order

(Inten tiptiohs) . ..

THE DEPUTY CHAIRMAN: What
is that? (Interruptions) . ..

SHRI INDER KUMAR GUJRAL: Madam,
I am on a point of order (Interruptions) ... 1
am on a point of order (Interruptions) . . .
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: Yes.

SHRI1 INDER KUMAR GUJRAL : the hon.
Minis'.er's statement relies heav'ly on the
report itself. The hon. Minister without
quoting the words has already derived his
conclusions from the report. The hon.
Member is quoting from that report. I think it
is within his right to quote from it. Therefoie,
I would say that the report should be placed
on the Table of the House.

SHRI SIKANDER BAKHT : The hon.
Minister has quoted from the report.
Therefore, the report must be placed on the
Table of the House (Interruptions).

= du g aYaw (g9 93w) : SuEwiiH
WA, viede & gfen afgw, 7n & 7
The heading of the statement is "Statement
on Gian Prakash Committee report". This

statement is based on the Gian Prakash
Committee leport. Where is the report?

(Interruptions). Where is the report?
(Interruptions).
THE DEPUTY CHAIRMAN : In the

Library (Interruptions).
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SHBI-V. GOPALSAMY:;. Mad*©, |
seek, your protection. (Interruptions),

Statment

SHRI SANGH PRIYA GAUTAM : How
can we seek clarifications without the report?
(Interruptions).

THE DEPUTY CHAIRMAN : The report,
according to the statement and according to
my knowledge, 1is in the Library.
(Interruptions).

SHRI SIKANDER BAKHT: The report
must be placed on the Table of the House
(Interruptions).

DR. MURLI MANOHAR JOSHI
Madam, the hon. Minister has quoted the
report (Interruptions),

SHRI SIKANDER BAKHT: The report
must be placed on the Table of the Hi>uss.
(Interruptions).

THE DEPUTY CHAIRMAN : Go to the
Library and read the report.

DR. MURLI MANOHAR JOSHI: The
report must be placed on the Tabic of the
House. (Interruptions).

THE DEPUTY CHAIRMAN : The
report is in the Library. You can go and see
that report. But, now go ahead with the
clarifications. (Interruptions).

ot fawae med @ aae wfeay, woam
s wfar g mifgn

@LULJVM:%_‘}L(!;

ﬁ-wdﬁ_ﬁuu_»

Fyawmafs @ a7 = &
=t fawwae a® : s fufres amg @

-

it sz v &, a8 i v ford i far &

P ozl

LA_{#;A;.UZ'—L:;‘:-{” |92
-4-{;-‘:: &/{JU !

The report must be placed on the Table of
the House. Where is the report?
(Interruptions).

SYED SIBTEY RAZI (Uttar Pradesh):
Madam, I am on a point of order.
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THE DEPUTY CHAIRMAN: I am
not allowing anything like this (Inter-
ruptions). Mr. Salim please sit down.
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SHRI SIKANDER BAKHT: What does
the rule say? (Interruptions).

THE DEPUTY CHAIRMAN : Let me find
out. (Interruptions).

SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh) : Madam, [ am
on a point of order (Interruptions).

SHRI CHIMANBHAI MEHTA
(Gujarat) : Madam, I am on a point of order.

Madam, para 3 of the statement says that
the Report Eas been placed in the Library of
Parliament to enable the hon. Members to
persue it. The Report has been referred to in
this House by the Minister and therefore, ihe
document is debatable. This is the only point
which I wanted to make ... (Interruptions)

t|T] Transliteration in Arabic Script.
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SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh) : Madam, on a point of order

.. (Interruptions)

THE DEPUTY CHAIRMAN : Mr. Fotedar
wants to say something... (Interruptions)
Order.

SHRI MAKHAN LAL FOTEDAR:
Madam, I think that the Government has
taken a view that the Report should be placed
in the Library. It concerns everyone and many
Members have got a copy of it. Now, the
Government has made a statement and this
Report has been quoted. We do not know
what the Report of Mr. Gian Prakash says.
The Government has a right to exonerate itself
from it. The Prime Minister has got a right to
exonerate himself from it. He need not accept
the Report. He may say that the Report is not
correct or that he does not accept it. But, it
would be in the fitness of things and in the
larger interests of the House and the country
that the Government places the Report on the
Table of the House ... (Interruptions)

SHRI V. NARAYANASAMY :
Madam, I am on a point of order ..
(Interruptions)

DR. MURLI MANOHAR JOSHI:
Madam, the very heading of the statement
says that it is based on the Report of the Gian
Prakash Committee. Therefore, the Report

has to be placed on the Table of  th*
House ... (Interruptions)
THE DEPUTY CHAIRMAN The

Parliamentary Affairs Minister wants to nay

something (Interruptions) Mr.
Gopalsamy, Mr. Narayanasamy, all the
Swamys, sit down.

THE MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA) Madam, after

discussion, with the permission of the
House, it was decided, a general consensus
was reached, that the Report and the
copies of the Report would be placed in
the Library of Parliament (Interrup
tions)

)
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SHRI MOHAMMED AFZAL alias
MEEM AFZAL : There was no con-sensus

THE DEPUTY CHAIRMAN
complete ... (Interruptions)

: Let him

SHRI MD. SALIM: They did not inform
us at all.

SHRI VIDYACHARAN SHUKLA: It was

also decided by the Chairman
(Interruptions)
THE DEPUTY CHAIRMAN :

Please, allow him to speak .. . (Interruption v)
This is not the way. Allow him Io speak ...
(Interruptions) 1 will not permit you to behave
like this ... (Interruptions) Mr. Afzal, please
take your seat. There is a way to raise even
the greatest objection in this world. But this is
not the way.

SHRI VIDYACHARAN SHUKLA
Madam, it was also decided ... (Interruptions

SHRI MISA R. GANESAN : Bv whom?

THE DEPUTY CHAIRMAN
minute.

SHRI VIDYACHARAN SHUKLA: This
was decided by the Chairman and this was
decided in the presence of the leaders of all
the Opposition parties and the leaders of our
party. It was said that the Chairman was
pleased to observe that that particular portion
of the Library would be treated as an
extension of bis Chamber. And all the
Members welcomed if ... (Interruptions)

: Just a

SOME HON. MEMBERS
fInterruptions)

SHRI VIDYACHARAN SHUKLA : And
on this basis, we started our work
(Interruptions) Now there can be no change
in the arrangement ... (Interruptions)
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SYED SIBTEY RAZI : The Minister his
not quoted the Report. He has only referred to
the Report. ... (Interrupt tions)

SHRI SIKANDER BAKHT : This is what
we are talking about now.

by Minister

SYED SIBTEY RAZI: He can refer to

the papers ... (Interruptions) ...
*sft gt <raWt (THT S*V): ... («K4HH)
... (WWLTR)

DR. BIPLAB DASGUPTA (West Bengal) :
Madam, I am on a point of order...
(Interruptions) ... The statement that has been
made ... (Interruptions) ...

SHRI S. JAIPAL REDDY Madam
Chairperson, we don't agree that there was
ever an agreement among the floor leaders in
this regard ... (Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL : There was no consensus.
What Mr. Shukla is saying is untrue.

DR. BIPLAB DASGUPTA: Madam, he
should not refer to what happened in the
Chairman's Chamber. Even in the Chairman's
Chamber, he could not satisfy us. There was
no perception. He should not be permitted to
make such untrue statements in this House.

THE DEPUTY CHAIRMAN : I have not
seen the report.

t[ ] Transliteration in Arabic Script.
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DR. BIPLAB DASGUPTA :, Madam. the
pointis... (Interruptions) ...

Statement

THE DEPUTY CHAIRMAN : I myself
have not seen the' report. You have seen the
report. You'iell me where this quotation is.

SHRI SIKANDER BAKHT : The very
heading says that .. . (Interruptions) . ., Tbe
very heading says that.

DR. BIPLAB. DASGCJPTA : Page 97 of
the report was quoted on page 5 of the
statement. It was referred tn ... (Interruptions)

SHRI GURUDAS DAS
Madam, it has been agreed
(Interruptions) . . .

GUPTA.:
that

SHRI INDER KUMAR = GUJRAL:
Madam, I am on a point of order
(Interruptions) . ..

~ SHRI GURUDAS DAS GUPTA: Madam,
it was agreed upon ... (Interruptions) ...

ot W wET T g qTT et i
fuoré <@ | e gawr @i, (qum)
e feave & < a2 A gy €

He has got the right to quote. He can quote.
I have gone through the report and taken
notes. On that basis, I can quote
(Interruptions) ...

SHRI GURUDAS DAS GUPTA : Madam,
I have a submission ... (Interruptions) ... Let
us not find a plea ... (Interruptions) ... My
submission is, let us not find a plea and spot
the clarifications ... (Interruptions) ... 1 appeal
to all the sections of the House, including
you, Madam, that we had a number of discus-
sions ... (Interruptions).

SYED SIBTEY RAZI: Madarn, I am mon a
point of order.

(+ THE DEPUTY CHAIRMAN: What
is the point of order?

SYED SIBTEY RAZI : Madam, there is a
specific procedure for addressing. How can he
appeal to all ? He can only address the Chair.
He is breaking the convention of the House.
He is addressing all of us as if he is addressing
a public meeting. Can he do that way? He
cannot do that way. How can he appeal to all
the hon. Members? He can only address you.

SHRI GURUDAS DAS GUPTA:-
Madarn, my submission is: Let the
clarifications continue. Let us remember the
discussion that we had in the Chairman's
Chamber. Let us abide by what we

[RAJYA SASHA)

by Minister 308
had'agreed to in the Chairman'!
Chamber. Let us not find aplea
(Interruptions) . ..

SHRI SIKANDER BAKHT : Abide by
what ?

SHRI GURUDAS DAS GUPTA: By
our conscience. Let us not find a plea to. stop
the clarifications. It will not be good for the
country, it will not be good for the House.

SHRI INDER KUMAR GUJRAL;
Madarn, I am on a point of order.

THE DEPUTY CHAIRMAN :
allow Mr. Gautam.

I will first
=1 dy feg Maa : ey, # 0y v e
IImwigla : @it Afen, waw W@ o1 wEA

{‘I‘I{%ﬁ'{ |
ot sa firmr wtaw @ anft s qer ar fie

§ FEEdE i w0 &, |t . . . (sorse)

avgwrafe : aFf, Tt 7801 . . . (SwEe)
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SHRI V. NARAYANASAMY ..

Madam, I am on a point of order.

THE DEPUTY CHAIRMAN : I will allow
you. What I said was that I haye not read the
report and so I do not know from where the
Member is quotipg. If you feel that there is
any quotation in this report, please identify ...
(Interruptions),

SHRI V. NARAYANASAMY :
Madam, I am on a point of order. Kindly listen
to me.

THE DEPUTY CHAIRMAN: Let
him finish. I will permit you.

SHRI SANGH PRIYA GAUTAM:
Madam, it saysthat on Gian Prakash
Committee's report—this is the heading

Arfr m* Ji §; fa>aT | strife srre srm- srenw
iftii faffs .. . (WPISTH) .. . what  more
clarity can be there? .. (Interruptions)
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There is a difference between quotation and
reference ... (Interruptions).

SHRI V. NARAYANASAMY :
Madarn, Mr. Gopalsamy is quoting from the
Gian Prakash Committee's report while
seeking clarifications. So, my point of order is
that the Gain Prakash Commit-mittees report
... (Interruptions) ... Madam, Gain Prakash
Committees report was not tabled in the
House. Rule No. 249 in its proviso says that if
a Minister ... (Interruptionsﬁ

THE DEPUTY CHAIRMAN : What is this
? He has a right to speak. He lias a right to
speak.

AN HON. MEMBER: I have been
requesting since yesterday. I want to speak.

THE DEPUTY CHAIRMAN : I know.
You may be asking since yesterday. But,
please sit down now ... (Interruptions).

SHRI V. NARAYANASAMY: Madam,
under the second proviso to Rule '249, it is
said that if the Minister gives his own
summary and a gist of the document, he need
not lay the document on the Table of the
House. Therefore, it has been very clearly
mentioned. So, the point made by the
opposition that the document should be tabled
in this House is not justifiable. (Interruptions).

THE DEPUTY CHAIRMAN : Yes, there
is a rule and that rule has been quoted here.

SHRI INDER KUMAR GUJRAL: Madarn,
I am on a point of order ... (Interruptions) .. .
Madam, if you have not seen the report, I have
sympathy with vou. But, that i1s only ...
gnterruptions). The statement which the hon.
Minister has made concludes something from
the report. Now, look at the last .four lines.
What does it say ? "While the administrative
implications of this mattet have been gone
into, the report" I .repeat "the report does not
mention any matter that would creat any
suspicion of malafides on the part of anyone".
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I allege J that this is a wrong conclusion. |
allege that the report has been misquoted. I
allege that the Minister is misleading the
House. Therefore, 1 demand that he should
authenticate it and he must tell us that he has
correctly concluded ... (Interruptions).

THE DEPUTY CHAIRMAN : On Mr. V.
Narayanasamy's point of order, he is quoting
Rule 249 which is correct — that if a Minister
quotes from any document, he is not bound to
lay it on the Table of the House
(Interruptions).

SHRI SIKANDER BAKHT: I beg your
pardon, Madam. I am going to read the entire
Rule 249 and I am afraid that the sort of
objections made by th* hon. Member are
totally incorrect and irrelevant to the present
situation. Rule 249 says, "If a Minister quotes
in the Council a despatch or other State Paper
which has not been presented to the Council
he shall lay the relevant paper on the Table :

Provided that this rule shall not apply to
any documents which are stated by the
Minister to be of such a nature that their
production would be inconsistent with public
interest:" ... (Interruptions) ... These papers
are laid ... (Interruptions) ... They are already
public documents ... (Interruptions)

.. AT wEAr Az £...

SHRI VIDYACHARAN SHUKLA:
Please go to second proviso of the rule.
ATHTTtfct : ~U TF?* 1 Don't read half.

SHR1 SIKANDER BAKHT: "Provided
further that where a Minister gives in his own
words a summary or gist of such despatch or
State Paper it shall not bo necessary to lay the
relevant papers on the Table." All Right. My
point is this: First of all, the Minister will have
to clarify whether it is in public interest or
not? If 1t is not in public interest, then why
have the papers been placed in the Library? It
has already become a public document. This
argument is totally wrong.

THE DEPUTY CHAIRMAN : There is a
difference between public document and
Dublic interest.
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THE DEPUTY CHAIRMAN: You arc not
public. You are the Member* of Parliament.

... (Interruptions) ... There i* a  distinction
... (Interruptions) ...
DR. MURLI MANOHAR JOSHI:

While the Hon. Minister of parliamentarv
Affairs savs that something was discussed

somewhere in some Chamber, was it
mentioned that ... (Interruptions). ...
THE DEPUTY CHAIRMAN Not

somewhere. In Chairman's chamber, in

his presence.

DR. MURLI MANOHAR JOSHI : If

it was discussed there, was it specifically
mentioned that it is in the public interest to lay
the Report on the Table of the House ? It was
not. The only thing is if it is placed in the
Library, the Library is open to everybody. It is
being read there. How has it raised the public
interest?... (Interruptions) ... The rule only
says that if there are documents which relate
to the security of the State or ... (Inter-
ruptions) ... So, 1 say .., (Interruptions) ...

st wa firg otaw :  wOOT 9 madr &
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THE DEPUTY CHAIRMAN : Iam
not allowing vyou, Mehtaji. Now, Mr.
Venkantraman; then I will call Mr.
Chaturvedi.

SHRI TINDIVANAM G. VENKAT-

RAMAN : Madam, I would only submit one
thing. On what basis has the Minister given a
statement?

He has given the statement on the basis of
the Gyan Prakash Committee Report. So. if
the report by itself is not before the House,
how are you asking os in darkness to come
and seek clarifications ? You said that if is
placed in *he Library. You also very
relevantly raised the point, "How do I know
that it is quoted from there ? I have not seen
it". Let it be placed on the Table of the House
so that everybody can see it. There cannot be
any hide and seek. Madam, just a minute
before you had asked : "How can I know that
it has been quoted ? It is there — quoted or
misquoted. You can find out." The report
should be placed on the Table of the House. It
is very reasonable ... (Interruptions) ...

ot fedae o @ g w2t ¥ fr famwe &
wiRE g '

[RAJYA SABHA!

by Minister 312

ATE BT WY Y, e e o i
‘up-.&:q,m-. IJ’-
O it B o el 5 2 00y A

SHRI TRILOKI NATH CHATURVEDI :
Madam Chairperson, I want to draw your
attention to the first sentence.

... (Interruptions).

SHRI MISA R. GANI1 SAN: *
SHRI MD. SALIM : *

THE DEPUTY CHAIRMAN: It
won't goon tecord . .. (Interruptions) ...

SHRI TRILOKI NATH CHATURVEDI :
Madam Chairperson, the report
... (Interruptions) ... Madam, para 11 begins
like this : "The Reort as has been stated earlier,
does not investigate any issues of loss and
lack of integrity." This has also been
mentioned earlier. Then the last para says,
"While the administrative implications of
these matters have been gone into the report
does not mention any matter that would create
any suspicion of mala fides on the part of any
one."

Secondly, Madam, I want to quote the
words that have been used in para 6: "In
setting up this inquiry the intention was
clearly that after Shri Gian Prakash had looked
at all the documents .." But, Shri Gian
Prakash has gone on record saying that he
does not know whether he has gone through
all the records and there may be other records
also in the PM's Office. Madam, the third
thing I want to say is that it i» very strange
that the Parliamentary Affairs Minister has
mentioned that for the purposes of this report,
the Annexe or the Library has become part of
the Speaker's Chamber! If that is so, then.
Madam, this report should not be discussed in
this House. Because, this House itself
becomes part of the Speaker's chamber.
Madam Chairperson, then, somebody else

should be sitting in the Chair. This is
according to the interpretation of the
Parliamentary Affairs Minister. We are

Members of this House and we have the right
to go into that report but he says — "No, that
is part of the Speaker's Chamber."

THE DEPUTY CHAIRMAN Just n
second, before I allow anvbody, please. What

are we discussing ? We are discussing
whether the report has to be tabled

*Not recorded.
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or not. Why should not we allow the Prime
Minister to go for his important meeting,
because we are not even asking for the
clarificationns ? ... (Interruptions)

oY fawme wen : wo arfgan, wod o
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SHRI MD.
Minister convince us

Statemen)

SALIM : Letthe Prime
(Interruptions)
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Mr. Sikander Bakht and Mr. Salim, we are
now on another issue — whether somebody
can quote or not, it should be tabled or not,
Mr.  Gopalsamy has quoted etc. But, the
thing is, if you want to discuss it now, 1 have
no objection to continue. But, it is almost a
quarter to seven of the clock. We can sort this
matter out. Please do not ask for my ruling on
every issue. The chair is not expected to give
its ruling on everything you raise in the
House. I can give my ruling only on relevant
issues. If you say that it is part, and I should
not be presiding, ... (interruptions)

What are you talking about? ... (Inter-
rations) ... Please keep quite. I cannot give
the ruling on whether I should be presiding
here or not. what are you talking?

SHRI SIKANDER BAKHT: It is going to
be a very important ruling. It is going to be
part of the business of the Parliament.

THE DEPUTY CHAIRMAN : What is this
? We are discuSsing a very important issue
for which the House did not function for the
last one week. Now, the report has come.
Whether you agree or disagree on it is a
different matter. Let us clarify. But asking the
question whether I am allowed to preside or
not is not right. Is this seriousness ? I think it
is not. I am sorry . . . (Interruptions) 1 think
you have deal with the whole issue. It is over
now.

SHRI VAYALAR RAVI: Madam, a point
of order.

THE DEPUTY CHAIRMAN : No point of
order is allowed. Please sit down.

SHRI V. GOPALSAMY : Madam ..
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THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, please confine yourself to a very
brief clarification. We have to be very
serious. We did not carry out the business for
the past five days. Be serious.

by Minister

SHRI V. GOPALSAMY : Madam, I would
like the Minister to clarify why they
suppressed the fact which was mentioned by
Shri Gian Prakash in his report, which I quote
from page 37.

SHRI V. NARAYANASAMY: Everytime
he is quoting from the Report.

THE DEPUTY CHAIRMAN : He has seen
the report.

SHRI V. GOPALSAMY : The Minister
says, the report does not mention any matter
that would create any suspicion of malafides
on the part of any one ... (Interruptions) ... 1
have to quote what is in the Report. Madam,
again on page 36, the Report says that the
Food Secretary sought in his note dated the
17th  November, 1993, in principle, the
approval for importing 15 Iakh tonnes of
sugar to meet the demand and supply gap, for
internal requirement of sugar, during 1993-94
season, upto December 1994. The Draft
Report for the CCP was not approved by the
Food Minister and returned it on 6th
December, 1993. According to him, I am
quoting him, 'T am not interested in the import.
Ways should be found for increasing the
production of sugar and controlling its
consumption so that import is not neeessary'.
Therefore, the Food Minister deliberately tried
to protect the interests of the sugar lobby. The
reason for this is known to everybody. What
has been reported in the Gian Prakash Renort
is known to the whole country. All the
newspapers have carried as to what is
contained in that Report ... (Interruptions) .. .
and I am stating what there in that report. I am
stating the same what is there in the Report.
Now, we hear from Members from Treasury
Benches . . . (Interruptions). 1 want to know
for what reasons the Hon. Prime Minister,
Shri P. V. Narasimha Rao did not take any
action against Mr. Kalp Nath Rai who is held
responsible for this sugar crisis. I would like
to know what is preventing the Prime Minister
from taking action against *

THE DEPUTY CHAIRMAN: I will not
permit. The* will not form part of the record.

SHRI V. GOPALSAMY: OK. the Minister
for Food. That means * I know. You leave it.

SYED SIBTEY RAZI: Madam, [ am on a
point of order. There isa

#Expunged as ordered by the Chair.
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different .Rrppedure. The queS$tior>| that the
hon. Members want to ask, they can do fo in
between the (Interruptions).

SHRI V. GOPALSAMY : This is a cover-
up statement. Madam, I understand that the
Food Minister is trying to * or threaten some
people in the high places. This is the reason
for which the Government is not taking action
against the Food Minister. Madam, very
shocking allegations have been made by the
Food Minister against the then Cabinet Secre-

tary, *

THE DEPUTY CHAIRMAN : It is not
mentioned in the report ... {Interruptions).
Anybody who is not present in the House. . . .
(Interruptions) ... his name should not be
mentioned.

SHRI V. GOPALSAMY : He has made
serious allegations against the then Cabinet
Secretary. It is very relevant to draw the
attention of the Ministry to seek clarifications
from him. What is the response also of the
Government to the allegations made by the
then Cabinet Secretary about the PMO's
officers ? (Interrutions) What is the response
of the Government about the serious
allegations of the then Cab'net Secreary about
the Prime Minister's Office itself? (Interrup-
tions)

THE DEPUTY CHAIRMAN : Will you
please sit down ? I have to ca'l someone el'e.
You cannot go on. And don't show the
newspapers here. (Interruptions)

SHRI V. GOPALSAMY : He has m de
very serious allegations about the Prime
Minister's Office itself, about the Principal
Secretary of the Prime Minister because of
the fsct that the Prime Minis'e'-'s Office did
not take into account the serious sugar
problem. This is the allegation made
(Interruptions)

THE DEPUTY CHAIRMAN : What is the
clarification ?

SHRI V. GOPALSAMY Therefore,
Madam the hon. Prime Minister has come
under the cloud of suspicion. The hon. Prime
Minister himself has come under the c'oud of
suspicion. This is verv unfortunate for this
country . .. (Interruptions) It is very, very
unfortunate for this country because the
credibility of the Government headed by Shri
Narasimha Rao, the Prime Minister, the
credibility of the Government is shattered, and
shattered totally because, in the Bofors case.
Solanki was made a scapegoat. In the
securities scam, an indictment was nvde
against some Ministers. Against those

#Expunged as ordered by the Chair.
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Ministers, no. action -was . takea. .Now, in
the- sugar scandal, crores and c: ores of
money aas been looted.

THE DEPUTY CHAIRMAN : Now, Shri
Sikander Bakht.

SHRI V. GOPALSAMY : The people,
the persons who looted the people's
money are protected by ** f* Madam,
this is my charge. (Interruptions)

THE DEPUTY CHAIRMAN: I

would not allow il Ii is not allowed.

SHRI V. GOPALSAMY: The corrupt
people are protected by **

THE DEPUTY CHAIRMAN : It is not
allowed. (Interruptions) It i* not allowed.

SHRIV. GOPALSAMY:
my charge. (Interruptions)

I stand by

n SHRI MD. SALIM : You place the Report
ere.

SHRI NILOTPAL BASU: If you
have the courage, place the Report here.
(Inl'erruplicti

SHRI V. GOP \LSAMY :

I stand by my
charge.

st Q1o 0o wgmanfam (faziz) : weven,
T e A 0em e saaw, L (swaw)
THF DEPUTY CHAIRMAN: I am

not allowing any derogatory remarks against
anybody. Any allegations which cannot be
substantiated will not become a part of record.
I will look into the record and see myself
what is being said because when six people
speak torether, I really cannot make out. I do
not know how the Reporters can record. But I
wiH definitely '00k into the record. When we
have clarifications, there is a time limit. We
give two-three minutes to each person. Now,
you have made your point. Mr. Sikander
Bakht, please be brief.

SHRI SIKANDER BAKHT Sadar
Saheba, I am going to seek verv crisp
clarifications.

I am auoting the Prime Minister Saheb —
"Here is a Min'ster who has nothing to do
with this scam and yet he has resigned. But
what are those. " — now, 'those' is in
capital— " . what are those dlrectly involved
in the sugar scam doing ?" I want two
clarifications on this. What does it mean by
'those'? That is one. Secondly, Madam...

SHPJ TAGFSH DESAI: Madam, from
where is he quoting? (Interruptions).
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not ‘Members of this House. It is not our

tradition.
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Tbe Cabinet Committee on Prieet,

the Food Minister, the Civil Supplies

Minister and the Cabinet Secretary did

not bring the matter to the notice of the
Prime Minister'.

& e §1% v Sgfedma o1 N AERAET
¥ fufam grgw av% o8,y wrifede
L1 )

drrd o e FA O g TEn §
H1T gl Fer dfaAz @) widr § S i o
fyrmt §, fomifgas @, smadg & ffawe
Y wte #fae suguw  www fafaeT @
aafem ¢l § ot wma & fvg
ag 7z [x dfade swdr ¥ v fafre 9
wheen & g 4

% ... (weaw) W g8 oAlwg wng §
oY srgw Fafireex anfe &1, wmw fafree ogw
. %t qawee gfieer § wd ) & W@ ey
fufreee anfew & sl aadis % &, =

2 WA St
- wefywaw famr @ |+ fom & &Y amr ywr WWVU"Q/WW}’
MG €T W § q@Aw ¥ ¥ fay Fgi L

. & & 3z spn gt weltaw fufvee maw “ 0y
.W,Wéﬁztaa-ﬁfﬁﬁwaw o
* w3 gu swaa N g

WERTY AP - Ay
QUL by PSatie FSadd A
TGPy o f Koot st S
L Pl ) S Pt
SPPHRASEB i a2 Ll s S T
B BL WIS oty 5 Lo, o ol f
ALPP P e o U
2
LS BTSN s o et Commites o0 oot
LGN LLJWT "
!:MWM/J”J“/? Tow wifrbe o & e 671
s VULl P
. ety

H 1 Transliteration {n Arsbic Script.

uf 7 SR Fony HgonA) & v ' g
T qew A 20 W fpelt v A fve o
Tt faeiv ) 20 WU fFdr fysr o o
oF i, oY, @iw G firm fg wwd fe

. wafaat s gl e [




321 toattment (19 DEC. 19*4] by Minister 322
/ U/QL:.:_ ‘JL/"U‘GVW U;fv%ffqﬂ/@.c’idfd_lm
/L-’:Q:'_dlﬂu:r Lished g Vbura »:uw#“-‘or‘" O
mw;‘.i/,v,,., FAL VB st SNt L
'Q" ol i dr  Mads Ju"( e L
Ut /u‘u'z_. s 4../uu“aduu>‘nd/uw£m
WSy e s
| ‘uuir'elliaiﬂ;”:;;d inflated estimates of JU'U‘GQ-V-&'—’L? "(’&’/’ oV
s rodwn, gt o p Ly ot d/uuoz_u{fﬁa
cel:clay in decision to import sugar ...’
¥ fire #1€ oranady & B A B ana Sl SR
¥ €7 foem ) seifes € awg ¥ fagena Tadd] (f'./v_dv/.a.,b-tq_w’;b-‘
FaTR E A o g ARt @A W e
s fag Tmrsifaled feft Wi gmagi 8 7 "//"z"‘" P‘ZJ"F‘-”V!'{’&J
o fam ok g frar T & @ oy foran 4 “?f' Ao, :
1mE? O W RN f | GJU‘ OA!U‘ Z-UJJ
i §—ara X weeran, At wifgd fFw o 4% U/U'/fJ.UfL'I’WU,/U/“V
§, 30 qmn ¥ e ¥ famw w1
:ﬁr % firg e i &, @ ::ﬁsﬁ a;:: de'”léf Merblly b

W er ¥ fedt fow m Qa agf W d Uy
T FUWA & foafus # a@madg 7@
% & wmwr NS fn T wgEn § o ave
w T g, A wfem gon | fee & FCE
TSI T 4 Ho Ho Ho #Y e ard | & S
a¢ Afafpr xearw &1 o F 3 Faw
) e Yo Hlo A fF FieATTwT™ frex §
W g% ¥ faaa 4, g ave Qo Ao 1 fead
T ¥ fF aeeiie § wm gar . s § 3
¥ fierw 1 g & MRS o aeA qEey
fomn 6 sy 8- efami g€ &1 7 Tafam
#t g fasy fra nigm | 55 | S
20 Wy fger <F fRmmw ST 9w E oRn
TN wwr amw ¥y ol wfegm ) woag
genT iy ¢ fF ug el v W@
W s g AR Y A ¥ o &)
fafret agw @ FAA

1t ] Transliteration in Arabic Script.

¥ ./U;fv"{ dll..a/:’JJ U-4-4
S Z»Jé,{)'é/ i()!
LA S S5 F g

4—Ul~v-¢’%((5 b5 05 s
Iz p byt s

T g_qu‘,wL/}/

S Ubbn gl

Koo p Gy S
PPN e YA T

uws,, S VNS iy
et YL A Wl sBS
.WHM"&.-I'U/ (J‘ u.-rﬂ}"



§5 SR

THE DEPUTY CHAIRMAN : "Shij
FAipal Reddy. think at seven we will
\ad]ourn the House and discuss tomorrow.

- SMRI S. VIDUTHALAF - ViRUMBI.
No, Madam. PN )
'THE  DEPUTY  CHAIRMAN :
Tomorraw ... (Interruptions) ... No.
we cannot go on,
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M SHRI . JAIML R]:DDY Madam,
I_am astounded, nay, dumbiounded, by
the summary ‘of the so-called Gian
Prals sh Comn;ttee repott. I can under-
stand an cxercise in evason, in -.qmm.
eation, This is a dinbolical exercise in
downright falschood. This report, far
fron reﬂei.tmﬂ the Gian Prakash Com-
mittee report. negates the essence and the

thrust of the Gian Prakash Committee
repoit.
Madam, 1 would like the Mmlstel of

State in the P.M.s Office to state, in all
conscience, whether this statement of his
raflects the ieport which some of us have
had occasion to go through in the
Library. No 2: 1 would Iike the Mini-
ster to clarify whether this inquiry was
ordered by the Government. 1If it was
ordered by the Government, why was
the order sizned by Mr. Ashok Nath
Verma? It should have been signed by a
Sceretary to the  Government or  the
Cabinet Secretary. How is it that the
Prime Minister's Secretary  signs this
otder? My contention is, this inquiry was
iHegal. I would like to know under what
law of the 1'nd you have ordercd this

an e
u':qunry‘ e ’*?;I“
-"Mr. Gian Prakash, to the extent he
could be Honest, though be was a hand-

picked agent, said that his brief w.us not

ta_go into. corrupbaqs_cha;ges
1] Traﬂsllteratlan in Arabic Script.
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THE DEPUTY CHAIRMAN: I
think, instead of the werd “agent” you
can say “person”. “Agent” is not a very
good word to be used.

SHRI S. JAIPAL REDDY: Oka}'l
Madam, I would rather allow myself
be guided by you in this matter.

THE DEPUTY CHAIRMAN: Good !

SA™l CHIMANBHAILI MEHTA : And
Le is Gian Prakash—light of knowledge!

Skicl 8. JAIPAL REDDY: He him-
self admitted it wds no part of his brief
lo 30 intu cocruption charges. We have
tern alleging cosruption  in this matter
il wmlong. 8o, how does this Committee
ihtow any llght on this aspect? 1 would
like the Minister to clarify.

Madam, the report brought out the
fact that way back in November, 1993
1. Iwod Secretary told the Food Mini-
ster that 15 lakh tonnes must be import-
ed. And the Food Minister opposed
mport not only on 15th December, 1993,
Ire opposed import in Jaunary, even in
Ma.ch, 1994, The Food Ministry's note
recomamended import, but the Food Mmi-
ster, 1n the meeting of the CCP. ovpposed
import. .

iry ®

H.wing regard to all these, the Com-

wittee categorically came to the conclu-
sncn th i the Mnister of Food is entirely
tespunsible for the delay in the dzcision
o imnoit sugar, for the delay in imple-
mienting tae decision  and for the sugar
crivis as o whoie, and yet our Minister
of State has the effrontery, has the cheek,
in tell Pprliament that this Commiltee
118 not cust aspersions on anybody! I do
rot know what he means by that .
fmeruplions)

The committee said that the mill-
owners wete allowed to make a huge
Lilling and that the Secretaries and the
Minister were helping the mill-owners in
ine process. They made a huge killing
with the help of the Ministers and the
Secretuies, and yet nobody is dishonest
»=¢ no reflection has been cast!

I think, Mr, Bhuvnesh Chaturvedi
must write his own dictionary because
the meanings that he reads into the
Report are entirely  different from those
that ony person with comman sense -can
understand. He  has, of course, been
cndowed with an exfraord'mary sense,
with which he is able to read that. .

L

DR BIPLAB' "DASGUPTA : —Don't”
expect -tauch’ frémr the Minisfér.



325

SHRI S.. JAIPAL REDDY- The C<jm-
mittee' condemned the STC for' its failure,
and the failure was not enf'rely coincidental.
There was every reason to believe that this
failure was actuated by ulterior motive, and
yet you say that nobody was indicted!

Statement-

Madam, after reading the Report, one felt
that Mr. Gian Prakash wanted to speak
everything about everbody except the Prime
Minister's Office. I am not raying that the
Committee should necessarily 1indict the
Prime Minister's Office, but no office should
be considered a holy cow. Mr. Gian Prakash
apparently treated the PMO as a holy cow.
Why did he do so?

The Committee said that the decision to
import sugar was characterised by absence of
confidentiality. There was total absence of
confidentiality. All the decisions to import it
were porous. Your Government is a sieve in
which nothing stays. Everything leaks.

Now, let me refer to one letter that the
Cabinet Secretary wrote to the Prime
Minister.

THE DEPUTY CHAIRMAN: No, I will
not permit it because that letter is not a part of
the statement which the Minister has made.
... (Interruptions)

SHRI S. IAIPAL REDDY: The point is,
here the Cabinet Secretary is writing . . .
(Interruptionns)

THE DEPUTY CHAIRMAN : No, no.
Please don't tell me what right or wrong is.

SHRI S. JAIPAL REDDY: Against the
Food Minister...

THE DEPUTY CHAIRMAN : No. I will
not permit it. No, no. This is not correct.

SHRI S. IAIPAL REDDY: Madam. I am
asking him whether my quotation is correct.

THE DEPUTY CHAIRMAN : No, I will
not permit that.

SHRI S. JAIPAL REDDY: He can
clarify, "Mr. Reddy, you got a wrong
document. You are quoting from an entirely
fabricated one". And he can supply me the
right document.

IWBBfcttWi
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>THI1 DEPUTY CHAIRMAN "' Na,' I will
not permit it. No, Mr.- Jaipal Reddy, I will
not permit you to quote from it. I have certain
limitations under the Rules of Procedure and
Conduct of Business of this House, to which I
am committed. So I will not allow you to go
on quoting from a document which has
nothing to do with this.

by Minute

SHRI S. JAIPAL REDDY: Madam, you
know the position of the Rules

THE DEPUTY CHAIRMAN : Ido.
So, you please confine yourself to this.

SHRT S. JATPAL REDDY : I will not get
into an argument with the Chair.

THE DEPUTY CHAIRMAN : Thank you
very much.

SHRI S. JAIPAL REDDY : I want to train
mﬁ/ guns on my good friend, Mr. Bhuvnesh
Chaturvedi, not on you. Madam.

The Cabinet Secretary, in a letter to the
Prime Minister dated 29-5-94...

" THF. DEPUTY CHAIRMAN. Don't quote
it.

SHRI S. JAIPAL REDDY : I am not
quoting it

Madam, you yourself sa’d that a Member is
entitled to give a gist. May I tell you, Madam,
that my gist will not be dishonest unlike the
gist of Mr. Bhuvnesh Chaturvedi? It will be
totallv honest. It will be a totally honest gist.

The then Cabinet Secretary, in a letter to
the Prime Minister, dated 12-5-1994. accused
the Food Minister and the Commerce
Secretary and many others of gross
misconduct. Can you clarify on this? And
how can the Report say the PMO was in the
dark, unless the PMO chose to be in the dark?
It is a matter of choice. You wanted Gian
Prakash to throw light on the dark patches of
your mind, but there are so many dark
patches. Any amount of floodlight will not
really illumine them. The point is that this
would not do. This exercise of dishonesty
does not serve you, because you may overrule
us, but the people of Ind'a will soon overrule
you.

THE DEPUTY CHAIRMAN : Now, we
are past seven O'clock, could we resume
tomorrow?
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SEVERAL HON. MEMBERS: All rifcht.
Tomorrow.

THE DEPUTY CHAIRMAN : 1 think that
is better, because the Business Advisory
Committee has not taken any decision to sit
late.

SHRI GURUDAS DAS GUPTA : Madam,
you can complete this within half-an-hour.

SHRI DIGVIJAY SINGH : Tomorrow,
Madam,
SHRI GURUDAS DAS GUPTA:

Madam, let us complete it today.

(RAJYA SABHA]
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THE DEPUTY CHAIRMAN: I hava 19
names before me, I cannot allow everybody. I
have taken the sense of the House. Tomorrow
we will take it up. (Interruptions) Tomorrow
at 12 O'clock you will be the first in the list.
The House is adjourned till eleven of the dock
tomorrow.

The House then adjourned at
seven minutes past seven of the
clock till eleven of the clock on
Tuesday, the 20th December, 1994.



